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IN THE COURT OF MS. TANIA SINGH, DUTY MM-Il, WEST DISTRICT,
TIS HAZARI COURTS, DELHI

State Vs. Ramesh Kumar & Ors.

FIR No. 329/2021

PS Ranjit Nagar

U/s 33/38/58 Delhi Excise Act

29.08.2021

Present: Ld. APP for the state through VC.
Shri Pranay Abhishek, Ld. counsel for the accused.
IO/ASI Jog Ram through VC.

Ms. Harneet Kaur, |d. Remand Advocate.

Vide this order, | shall dispose off the present bail application filed on
behalf of the accused Naman. It is stated in the applicatiovn that accused is a young
boy who has been falsely implicated in the present case and the investigation qua
accused Naman is almost compleeg, hence, he be released.

IO has filed his reply wherein it is stated that 10 boxes of illicit liguor has
been recovered from the accused and upon arrest he has called himself a
'vegabond' and did not mention his correct address, hence, the bail application is
opposed.

Ld. APP has also vehemently opposed the bail application on the ground
that the accused did not co-operate in the investigation and the offence is serious in
nature.

Heard. Perused.

As per the previous involment report filed by the 10 alongwith the reply,
accused has no criminal antecendents. Considering the fact that recovery has been
effected, no further investigation is required and the fact that co-accused Ramesh
Kumar has already been granted bail vide order dated 28.08.2021, the present
application is allowed and accused Naman is admitted to bail on furnishing a
bail bond for the sum of Rs. 10,000/- with one surety of the like amount
subject to the condition that the bail bond shall be accepted only after the
verification of the address of the acctised, and he shall participate in further
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